CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.A, No. 1092/2000

New Delhi this the 20th June, 2000

Hon'ble Sh. V.K. Majotra, Member(A)

Tn the matter of @

sh,' Rajeev Kumar son of
sh., Jai Bhaguwan,
R/p Hause No, 247,
V.p.0. Mitra on,
New Delhi-110043
ces oo e -Applicant

{BY Adwocate sh;‘Ltb;.Adlakha)
Uersusj

1. The Government of National
Capital Territory of Delhi,
Through its Chief Secretary,
Delhi-110054 T

2 . The Deputy Director,_
Fducation (Administraticn Branch)
District Sought West,
C-4, Vasant Vihar,
lew Delhi=110067

o0 00 .lRespondentS
0RDER_(0ral)

The learned counsel of the applicant stafes that
respondents have been served on 13/14-5-2000: The

respondents are absent despite service,

2. The learned counsel of the appiicant has shoun

a copy of letter dated F.DE=54/DDE/Admn./Su/ 99/7057=61

dated 16.6.2000 issued by Government NCT of Delhi, the

Deputy Dirsctor of Education, Distt. South West uhich is

an appointment letter of the applicant to the post of

T.6.T. (Hindi).

3 . : _Thé main relief sought by the gpplicant in the
beonq | al |

presentAO.A;Aapp01ntnent as TjG.TTL héﬁing bzen granted

to the applicant &s stehrbhe:-0:&s i-has hesn nenderad

Contdes2/ -




ianuctuous,.Uhigh‘is.dishissed accordingly. Howevsr, the
applicant uill have the 1iberty to come up with 2 fresh
OTAT, in case he is not accorded seniority, pay and
allowances from the date other persons selectad alonguith

him have been giUen these benefits.
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(V.K. MAJDTRA)
Member (A)
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